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Judgement

1. The respondent-assessee had borrowed funds of Rs. 3,69,97,741 during the
relevant assessment year 1998-99. On this, he paid interest of Rs. 20,56,500,.
which was claimed by it in the return as business expenditure. The Assessing
Officer disallowed this amount on the ground that the money was utilized for the
purpose of purchase of share in a company and the borrowed funds were not
spent for business purposes. This finding was, however, reversed by the
Commissioner of Income Tax (Appeal) holding that the shares in a company were
purchased by the assessee out of its own funds and borrowed funds were not
utilized for that purpose. This finding was confirmed by the income Tax Appellate
Tribunal. Thus, the two authorities below have arrived at a definite finding that
the amount borrowed was not utilized for the purpose of investment, but for the
purpose of business. In the circumstances, the interest paid on the borrowed
funds was rightly allowed as legitimate deduction u/s 36 of the Income Tax Act,
1961.

2. No question of law, therefore arisen. This appeal is dismissed.
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